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HARYANA VIDHAN SABHA SECRETARIAT

Notification

The 20th August, 2011

No. 19—IILA of 20I1/55.—The Haryana Private Universities (Amendment)
Bill. 2011. is hereby published for general information under proviso to Rule 128
of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly :—

Bill No. 19—IILA of 2011

THE HARYANA PRIVATE UNIVERSITIES (AMENDMENT)
BILL, 2011

A

BILL

.further to amend the Haryana Private Universities Act, 2006.

Be it enacted by the Legislature of the State of Haryana in the
Sixty-second Year of the Republic of India as follows :- -

I. 'Ibis Act may be called the Haryana Private Universities (Amendment)
Aci. 2011 .

2. In the Schedule to the Haryana Private Universities Act, 2006, after
r Numbei _5 and enple!, thcreagainst, the following sena number and etirrieh

terei-.gainst 'hall be added. namely :

NIILM University
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STATEMENT OF OBJECTS AND REASONS

There is a need for creation and expansion of educational institutions in
the State of Haryana for providing higher education to the children of the State.
Existing institutions both in Government and Private Sectors are being expended
and strengthened. Private Sector is an important player in providing higher
education in the State. For encouraging the persons/sponsoring bodies with
rich experience of running educational institutions "The Haryana Private
Universities Act, 2006" has been formulated,

For achieving the objectives enshrined in the Act, a proposal has been
formulated for setting up NUM University, Kaithal (Haryana).

Hence, this Bill.

GEETA BHUICKAL
Education Minister. Haryana.

Chandigarh SUMIT KUMAR.
The 20th August, 201 t Secretary
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